
 

 

 

 

 

 

 

 

 

 

 

 

 

 

GOVERNMENT OF MANIPUR 

SECRETARIAT: LAND RESOURCES DEPARTMENT 

 

DECLARATION 

Imphal, the 17th June 2026 

 

No.  LA-101/13/2025-REV-REVENUE: The Governor of Manipur is pleased to notify under section 19 

(1) of the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and 

Resettlement Act, 2013 that the land measuring an area of 40.4215 Hectare described in the Annexure is 

needed for a public purpose i.e. Construction of IMB Fence along Indo Myanmar Border and COB roads 

from BP-55 to BP-56 within Chandel District  and the details of the Project may be inspected in the office 

of the District Collector (Land Acquisition), Chandel district, free of cost.   

 

2. Further, the Governor of Manipur is also pleased to notify under section 19(2) of the Right to Fair 

Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 that the 

Rehabilitation & Resettlement Scheme is not applicable for the aforesaid Project. 

 

 

    

 

 

By orders & in the name of Governor, 

 

TH. KIRANKUMAR, 

Secretary (Land Resources), 

Government of Manipur. 
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ANNEXURE 
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